
I]EFORE THIi HoNOT]RABLE NATIONAL GITEEN

TRIBUNAL PRINCIPAL MATCH NEW DELHI
oA NO. 297 0F 2023

IN Tllt.t NlATTIill ()1.'

Nal'ul Kapoot

Versus

l). I l',, lfll ,,rl L, rlt,, l(. .rf\r .\ I r'. Rcspondents

NDOH:06.10.23

I Nl)tix

Filed b1

A.IAY
Adxrcatc for Rcspondcnt No. '1 l)clhi Jal

Ch. No. l0l. Larrrers ('lrarnbers.30 I)l)tJ MargDelhi-2.
Mob: 9li6ll6l l l ll, rjal,v ikranrs ingh 5(r3'ii;grnail. conr

l. iled on: .10.23

Petitioncl

sL.
NO.

PAII'I'ICI ILA IIS PACIS

I C.,runte, atf,aiuii on behalf of Respondent No.
4 Delhi Jal Board.
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2. ANNtrXURE Rl
A copy of lertcr dared 08.02.23.
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I]EFORtr TTII.] IIoNoT]RABLE NATIoNAL GREEN

TRIBT]NAI- PIIIN(]tPAI, MATCH NEW DEI,HI
():\ NO. 297 0F 2023

IN 'I'HE MAl'TtrR oF:
Nakul Kapoor

Vcrstls

Delhi Pollution Control lloartl &Ors.

... I'etitioner

... Respondents

C]OT]N'I'EII AI.'FII)AVI'I ON I}E,HALF OF

lllisPONl)llN l NO. ,l / DELHI JAL ltoAltl)

I. Pratap Singh. agc(l 59 )crrs. Sio Shri Nannu Singh prcscntlv

postecl as Exccutir e lingirrecr. prescntll' at Neu I)elhi do hercby

solerlrtly ltllirttr Nn(l stlrta lts Lllldcr:-

l'hrt the aho\,c nunte,l dcponent r.vorkilrg in above capacity is

tully conversant Nith the fads and circumstances of the

present case on thc basis of thc documents available in the

ollice. and Ianr conrpetent and authorised to swear in the

prcsent allidavit on behalt of llcspondent No. 4.

Ihat rhc depollelt has tcacl end Lulderst()ixl the conlents 01'OA

lilctl b1 Applicant und clenl each and cvery avcrments except

those specillcnl ly adtnitted hereinafter'

fhat it is subnrilted thal thr'answcring rcspondent receivcd a

lettcr dated 05.12.22 tiom the ApPlicant Sh. Nakul Kapur

i.
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).

'I'bat in pu$uance to the said letter the competent olficcr of

the answcring rcsponclcnt inspectcd the site and lbund three

illcgal bore*ells u'e[e runnirg at the $id location.

lhat it is ffurther sutrmiltcd that the answering respondent

imrnecliately cotrrclcd the said lact to Sl)M Civil Lines vide

lelter dated 08.02.23 rvith the a requcst to take necessarl

action in this regard. A truc copy of the Letter dated 08.02 23

is annexed m Annexurc Rl.

Thal it is pcl1inent to mentiolr here lhat th(] ans[ering

rospondent is ncither responsible nor empotcred/authorised

1br stopping the installrtion or runnittg of illcgal borer'vells.

'lhe conlpctenl iruthorit) in this regard is the District

Magistrate (l{evenuc).

fhat in light ofthis. l1o lut'ther aotion is required to be taken at

lhe end oftho arrsrvering respondent.

6.

tt. l'hat it is l'urthel suhnritted tltat thc answering respondent is

reac1l and rvillinc to compll rvith an1 directions ol' this

llon'ble Court as pel the law.

That the contents of the counter affidavit are true and correct

to the best of my knowledge and belief whioh is based on the

7.
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documents available in the

heen concealed there from.

oflice and nothing material has

iNGH
vl]{tFlc A'f l()N 0 tAU &0{i execuiive Ensineer (M's)'20

Vcritlcd at Neu l)clhi trn this da) ol October' 2023 that thc

contents nlcntionc(l itr thc aborc saitl al'lidavit are truc and

correct lo the []cst ol rltl knouledge derived liom the official

records and nothing material has been concealed there liom'

.tC
,-A,u)/-

DEPONENT

.* j[*'A!,"'Jll?#o"o
Filed by

0 4 icI ''i13
Filed on: .10.2023

Advocate lor the
AJAY (;H

tu.4

ATTESTED
(e1.' r'uaLrc. DELHI

0 4 ccl ?0?3
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DELtlf.1,\l- ll(),\ltl):(;OY I ()l:N( t ol;l)l':l'lll
oFlilcti 0l. T 'l l ti ,\ssls l ,\N] llx. l:t(;l:il:lllr ()l)"20
- 

C/O i\Cli (i\l)-5 Nll,\lr ll(;ll .\ Ill'S It?\Ill'll"\
cirix,iri.ri.x ri,rr((;' li ll\\' l)l:l.t I t' I I 0002'

I-L
G;,'
ailslarF CffiIIA, \rt'* It".t" i,'ll"\t I'hr.l(rrl ',fi*ril 

fiffi;lirn'r I l1uicnc"

No. l)Jtl/,\fil; (i\l )-2ltt2t\22'23/ 't I

To.
Sl)11. Civil l,incs,
NI)l'l ()l)iccl]lrilding
N.rr I'ilrrallil) lt Illrrlrr ln. Ilurlrti
Ncu l)r.'lhi- l l00S{.

Subject: - Rcg:trding tllrce illcgnl Borc lvcll at 2B' Cocla lnnc' Undcr llill ftoad'

CiYil Lincs' Dclhi- I1005'l'

Sir,]ladanr.

Il is to inform that a complaint ofillegal bore well at 28' Goela lane Under LIill

Rosd. Civil Lines, Delhi- I10054 lvas made by Sh Nakul Kapoor (9873088126) Thc

Site \\'as inspected bJ'concemed JE and found that the three illegal bore well are nrnnins

aI d1e above said location.

In vierv ofabove, it is requested to take necessary action'

- gr).. 
-(Pratap Singh)

AEE (l\l)-20

Copy to|'

l. ACE(M)-5 kind itrformalion please

2. JE (M)-20 to Pursue
.-{ o," G.--s\3r,

AEE (Nltfu--

t l. ''
-7r , .-...
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10/5/23, 10:46 AM Gmail - This mail is regarding the supply of Counter Affidavit

https://mail.google.com/mail/u/0/?ik=4984d4f021&view=pt&search=all&permthid=thread-a:r5075720662271724802&simpl=msg-a:r56243453350… 1/1

Shubham Singh <ss.071998@gmail.com>

This mail is regarding the supply of Counter Affidavit
1 message

Shubham Singh <ss.071998@gmail.com> Thu, Oct 5, 2023 at 10:46 AM
To: ssenv@gmail.com, commisioner@mcd.org.in, cpsanjayarora@delhipolice.gov.in, svilhomes@gmail.com
Cc: Ajay Vikram Singh <ajayvikramsingh563@gmail.com>

Sir/ Ma'am,

This mail is regarding the supply of Counter Affidavit on behalf of Respondent No.4 / Delhi Jal Board in the case O.A
No. 297 of 2023 titled "Nakul Kapoor Vs. Delhi Pollution Control Board & Ors." Pending before Hon'ble National
Green Tribunal Principal Bench, New Delhi.

Regards

Adv. Shubham Singh
From the Office of 
Shri. Ajay Vikram Singh
Advocate-on-Record 
Supreme Court of India
Counsel for Respondent No.4/ Delhi Jal Board

CA Nakul Kapoor.pdf
1093K
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